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MR, SPEAKER : Let me listen to him for
& minute,

SHRI PILOO MODY: No doubt there
was a great deal of noise st that time. 1 was
waiting to cost my vote even though it might
be a solitary votc against that Bill. I feel
aggrieved in the seasc that I was deprived and
mypmywdepﬁvedortherigm to register
its protest through a vote on that particular
Bill. 1 realise there was a lot of noise going on
and I do not want to enter into any contro-
versy nor am I demanding 3 CBI enquiry. I
shall be satbfied if T am allowed to listen to
the tape and make sure for mysell that a vote
was taken on that Bill. I assure the House
that even the sighs of the Deputy-Speaker are
registered on the tape. If I am satisfied I
shall make a public retraction of whatever 1
bave said ; otherwise I leave you and the
country to judge of what may have been the
truth in the matter.

SHRI P, K. DEO : (Kalahandi) t Tnis is
a wery genuine request.

MR. SPEAKER : Order, order. 1 beard
about it on that day. You came out with a
Press statement, which 1 cannot appreciate
very much. Your letter reached me today
and your statement was dated the 18th. It is
so much cmbarrassing. I have made it sure
from the Deputy-Speaker that every procedure
was followed and it was put to vote and the
Bill was pamsed. 1 have seen the old rules,

SHRIP. K. DEO: Have you heard the
tape.

MR. SPEAKER : I cannot sitin judgement
over the Deputy-Speaker or the Chairman who
is presiding ; T am not prepared to go through
it. 1 rely on the text provided to me and on
what the Deputy Speaker who was in the Chair
tells me. 1cannot sit in judgment over him
nor can I take any action....(Ieterruptions) 1
am not going to allow any discussion,
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MR. SPEAKER : So far as the Chair is
concerned,. ... bis own observations are more
important and his own knowledge oun the
affairs has been conveyed to me and 1 prefer
them to any other. Ifyou do it it will be set-
ting & very unhappy precedent for the future,

12.58 hrs.
PAPERS LAID ON THE TARLE

Kxnotenz (Frxamon or Ceiuine Prices)
Seconp Ampr. Onpex

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P, C. SETHI) : I beg
to Iny onr the Table a copy of the Kerosene
{Fixation of Ceiling Prices) Second Amendment
Order, 1971 (Hindi and English versioms)
published in Notification No. G.S. R. 809 in
Gazette of Indis dated the 28th May, 1971,
under subssection (6) of section 3 of the Emen-
tial Commodities Act, 1955. [Pleced in Library,
Sw No. LT—473{71,)

12.59 hre.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the

following memage received from the Secretary
of Rajya Sabha

*“In accordance with provisions of sub«
rule (6) of rule 186 of the Rules of Proveduye
and Conduct of Busiziess in the Rajys Sabha,
1 am directed to retarn herewith the appro-
pristion (Railways) No, 2 Bill, 197), which
was passed by the Lok Sabbia at it sitiing held



